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and put them on record again. Now, Mr.
Gopalsamy, I do not want all these things to
go on record. Would you kindly withdraw
your statement?

SHRi V. GOPALSAMY (Tamil Na-. du): I
have got the highest respect for the Chair. I am
always there to uphold the decorum of the
House. 1 did not want to offend anybody
wantonly.

MR. CHAIRMAN: That is enough. You
have to withdraw the remarks.

SHRI V., GOPALSAMY. I did not want
to offend anybody.

MR. CHAIRMAN: If you do not
withdraw the remarks, I ana removing,
them,. I am expunging them, from the
proceedings. | think the wuse of the

words is improper.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: Sir, please give a
direction to the press.

. MR. CHAIRMAN: Whatever T say is on
record and what goes on, record, the press
has to take note of.

Now we go to the Calling-Attention. Mr.
Bhandare. Not here. Mr. Gopalsamy.

CALLING ATTENTION TO A MA-
TER OF URGENT PUBLIC
IMPORTANCE

Situation in Sri Lanka

SHRI V. GOPALSAMY (Tamil Nadu):

Mr. Chairman, I beg to call the attention of

the Minister of External Affairs to the
situation in Sri Lanka.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): Mr. Chairman,
Sir, the ethnic crisis in Sri Lanka is a matter ,

of serious concern to all of us in all parts of

the country. Government is
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gravely concerned about the manner in which
the situation in Sri Lakna has developed,
especially the large number of civilian
casualties and the suffering caused to civilians
in the North due to the economic and com-
munications'blockage that was imposed by the
Government of Sri Lanka in the beginning of
this year. These developments have been
monitored 1 very carefully by the Government
and the Prime Minister has been reviewing the
situation on a regular basis.

Let me briefly summarise the re”-cent
developments in the negotiating process and
the events which had led us to suspend our
good offices for the time being.

Progress till then was reviewed between
Prime Minister Rajiv Gandhi and President
Jayewardene at Bangalore during the
SAARC summit
in November 1986. As a follow up of these
discussions, the Foreign Minister of Sri
Lanka, Mr. Hameed visited Delhi
immediately after the Bangalore summit.
Thereafter, Minister of State Chidambaram
and I visited Colombo on November 24 and
again from December 17 to 19 and had
extensive  discussions  with  President
Jayewardene and his advisers. As a result of
these discussions, certain proposals were
formulated on December 19'. These
proposals dealt specifically with the question
of the Eastern province and the Tamil
demand for a merger of the Eastern and
Northern provinces to create a single Tamil
linguistic unit. It was agreed that we would
convey these proposals to the Tamil groups
to carry the process
further.

Immediately after our return, to Delhi,
however, we received a message saying that it
would be difficult* for Sri Lanka to implement
these proposals due, we were given to
understand, to opposition from some elected
representatives of the Eastern province. Later
Sri Lanka reiterated a conditional commitment
to these proposals. The situation on the ground
had meanwhile altered radically. To->  wards
the end of the last year, the
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LTTE announced their intention to set up their
own machinery to deal with some areas of
administration in Jaffna. The Sri Lankan
Government imposed an economic and
communications blockade of Jaffna on 2nd of
January, Thjs was followed by the launching of
large scale military operations in the Eastern
and Northern provinces. The main sufferers, as
a result of both these pressure Afve been,
needless to say, civilians. According to some
reports as many as 500 civilians, most of them
Tamils, eight have been killed since January
1987. It appeared once again that the Sri
Lankan Government, while. continuing to talk
of a political settlement, was pursuing a
military option.

Government of India conveyed its grave
concern at these developments in a message
from the Prime Minuter to President
Jayewardene on February 10, stressing the
need for the cessation of military operations
and the lifting of the blockade to create the
proper conditions for resumption of our good
offices on the basis of t'ne December, 19
proposals. Since the situation in the Jaffna
areas continued to deteriorate, with serious
hardship being caused fo the population as a
result of the blockade, and since there was
imminent possibility of large scale civilian
casualties, the Prime Minister sent Shri Dinesh
Singh as his personal emissary to meet
President Jayewardene to express our grave
concern about the situation. He also impressed
upon him the need for a political solution.

Since then Sri Lanka Government has
announced its intention to wind dawn the
blockade against Jaffna. But we will have to
see how this is; actually translated into action
on the ground. There is also some lessening of
military activity. We remain convinced that
there can be no solution through military
means. We hope that sanity will prevail and
conditions will be created in which negotiations
lor a political solution can begin. We shall keep
the house informed regarding further
developments.
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SHRI V. GOPALSAMY: Madam Deputy
Chairman, eleven Indian delegations have
visited Sri Lanka since July, 1983. More than-
11, 000 Tamil civilians, men, women and
children, have been mercilessly massacred in Sri
Lanka when we were sending these 11
delegations. Now, our hon. Prime Minister has
sent Mr. Dinesh Singh as a special emissary to
Sri Lanka. Our hon. Minister Mr. Natwar Singh
has agreed, and I quote him: * "It appeared once
again that the Sri Lankan Government while
continuing to talk of a political settlement was
pursuing a military option. " Mr. Jayewardene
has so far succeeded in hoodwinking and
"playing the drama of dialogue and destruction.
Yes, undei the guise of dialogue the militarist
regime has decimated and destroyed the Tamil
population in Sri Lanka. Whenever India shows
some concern, expresses some concern and
when the world expresses, its concern Jayewar-
dene is a clever fellow he has k> offer
something to mislead and hoodwink and he, will
act differently and our Government I am, pained
to say has played in the hands of Jayewardene
and become a. pawn in" his hand* The alphabet
'D' has become anathema as far Tamils in Sri
Lanka are concerned. 'D' means dialogue for
Indian ~ Government which means death and
destruction for Sri Lankan Tamils. For
Jayewardene it means also Delhi, which could
be easily duped and deceived. Now, you have
again sent Mr. Dinesh Singh, yes. And you say
he is. -, prepared to revive the dialogue or the
negotiations. But T, am afraid that he will use
the same trick which, will he a greater danger to
our people. Our hon. Minister stated 'in the other
House yesterday that we cannot be indifferent to
the atrocities committed against the Tamils in
Sri Lanka but you have been indifferent all these
years. Becaus, of your indifference and callous
attitude he was able to continue and not only
hoodwink you, but also to liquidate the Tamils
in Sri Lanka.
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Now, Madam, the Sri Lankan Government has
launched the biggest murderous military
offensive of U. S. trained and Pakistan  supplied
vessel 'Task Force' backed by helicopter gun-
ships piloted by  South  African and American
mercenaries. Regarding this the former  Foreign
Secretary, Mr. i Venkateswafan, had to face the
wrath of our Prime Minister when he visited the
United States and raised the issue in Washington
during his talks with " the U. S. Under Secretary
of State. He was told that the U. S. Government
was not aware of the activities of the American
mercenaries in ~ Sri Lanka and was assured  that
it would take ~5 appropriate action. I quote the
Hindu of January 18: "T'ne Bell aircraft com-
pany seat some American pilots last year to train
the Sri Lankan air force personnel to operate Sri
Lankan helicopter gunships for its anti-insurgency
operations. These pilots left after a few weeks
when the Sri Lankan  personnel acquired the
necessary capability to operate them, But more
recently a couple °f American mercenaries were
recruited along with some other foreigners for
participating more actively in these  operations.
The U. S. " Government is now inquiring
whether these American mercenaries have used
forged passports to conceal their U. S. nationality
or agreed to serve as Americans) in their
individual capacity without bothering  about
legal consequences pf their actions. "

Madam, when I brought to  the, attention of
the Government aboutthe involvement of South
Africa thatSri Lanka Is getting arms from South
Africa. When I raised the question onthe floor of
this House last year, whenl sought a clarification,
a categoricalreply from our hon. Prime
Minister,] am sorry to say that our hon, Prime
Minister got wild, got very angry, andhe called me
ignorant on the floor ofthis House. Now this is the
photographOf the South African armoured cars
destroyed by the militants in  SrilLanka.
Now, the Government itselfcomes and says,
yes, they are getting
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hglp from countries which are inimical to
India. Who is ignorant? Whose ignorance has
been exposed to the world? Madam, even the
U. K. mercenaries, unable to tolerate the
gruesome killings have left Sri Lanka. This
also appeared in the press.

Madam, one thing more. The Sri * Lankan
press, particularly the English Daily SUN which is
the mouthpiece of Jayewardene, has written an
editorial, arrogant, venomous, poisonous and
barbaric editorial, and in that, it says;

"Used as -he is to mouthing blunt curt orders'
from the cockpit, untrained in the arts and
language of diplomacy, Rajiy Gandhi often, too
often, puts his foot in his mouth— as he did at
Harare and more recently in New Delhi. " This
paper is the mouthpiece of Sri Lanka. How the
press in Sri Lanka v. hich has got the support of
the Government, has got the audacity to criticise
our hon. - Prime Minister in  this rr. am-er?
They should 4, taught a fitting lesson. And our
hon. Minister says, yes, they are going to revive
the dialogue to consider the December, 19
proposals. Madam, I am pained to say that ihese
proposals  of December, 19 would not be
accepted by the Tamils. According to the
proposals® the Minister says of linkage of
northern and eastern provinces as one unit. But
I would like to seek a clarification from Mr.
Natwar Singh. When the Sri Lan-. kan
Government formulated a propo-' sal about the
Eastern province, they said 'minus Amparai
electorate from the Eastern  province' which
is  the . feeding line for the Eastern province.
This Amparai electorate area is full of natural
resources and rivers which is the feeding line for
the entire Tamil area. THey will take away
this Amparai electorate from the Eastern pro*
vince, which will never be  accepted by the
Tamils. Madam, they are not serious and
sincere in the talks. Even these December, 19
proposal would not be accepted by Tamils.
Our hon. Prime Minister was kind enough
to send a message on February, 10 which
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was rejected at that time. Even after the
message, the President of Sri Lanka said
"Physician, heal thyself; '*. * And your
message was thrown to the dustbia. Our hon.
Prime Minister said, after the message,
violence came dustbin. Our hon. Prime
Minister said, come down. Madam, according
to the Indian Express of February, 20.

"Sri Lanka troops massacred Tamils in
villages of Muthur in theeastern province on
Tuesday Giving details of the gruesome inci-
dent, the villagers of Pachanur, Koonithivu,
Uppuveli areas were attacked in their houses
with swords and knives. Soldiers hacked' 17
people to death ana shot another 20 later.

The victims included six children below 10
years of age, and 13 women. The soldiers
ignored pleas to spare the children. Women
were raped and killed. After the carnage, t'ae
soldiers decamped with the Tamils' livestock.

Not only that. Again, I quote Hindu

stan Times of 13 March;
"The 'Romeguards', set up in late
1984 are recruited; controlled and

directed by politicians of the ruling
party. Lacking in basic training, but
arme with guns, grenades an petrol
bombs, they have wrought havoc
and  destruction conducting a  merci

less campaign of looting, arson and
murder mainly in the eastern pro
vince. " .

Madam, the violence has not come

down. Very often our hon. Minister and
our Government used to preach to us that
we should not interfere in the internal
matters, in the domestic matters, of ano
ther country, and that we are for maintain
ing the unity, integrity and sovereignty
of Sri  Lanka. M'adam, unity, integrity
and sovereignty in India mean one thing
and in Sri Lanka they have a different
meaning. In  India soverietgnty —means equ
ality. In India, everybody;  equal. We are
not treating any citizen of India as a slave in
this country. Therefore, nobody can equate

[ RAJYA SABHA'

Public Importance 280

the situation in India with that in Sri Lanka. In Sri
Lanka, sovereignly means slavery. Tamils will
hot accept it. If _ sovereignty means serfdom,
Tam. !-; will not accept it. If sovereignty means,
bondage, Tamils will not accept it. If
sovereignty means Tamils will have to live as a
subject-race, Tamils wil! not 'accept it. Tamils
want to live in honour and dignity. Mr.
Jayewardens says T want to protect the
sovereignty and unity of. Sri Lanka and you have
to surrender'. When their mothers are killed,
when their children are killed, when their mothers
and sisters'are r'aped, when they are not able to
live i. n dignity and honour, Tamils aic not for
that unity, integrity and soverei- > . gnty.
Madam, Jayewardene says 'Tamils, Tamil
militants, h'have to surrender'. Then, he will
continue' the talks. Tamils will not surrender.
They will die. All these years, right from 1948,
they have been subjected to all kinds of
humiliations and sufferings in the hands of the Sri
Lankan Gove. nnient. They will not surrender. A
report in 'The Hindu' of today says:

"Mr. V. Balakumar of the Eelam Re-
volutionary Organisation (EROS) who has
returned to Madras after a thrse-menth's stay
in the Tamil majority area,, in the northern and
e'astern parts of Sri Lanka said today that the
Sri Lankan Government had embarbed on its
final ' military plan in the Tamil 'areas. It is
time the Government of India helped Us on a
humanitarian basis.

He told THE HINDU that the Sri Lankan
Government, labouring under the impression
that 'it h'as duped the ' Government of India’
was going ahead with a massive programme
of military activities in the Tamil areas all
over the North 'and East. It was not prepared
to take any steps' to restore normally in the
affected Tamil areas. Colombo could no
longer change word opinion that it was for a
political solntion to the island's ethnic crisis,
i At last, it stood fully exposed 'he said. "

Madam, they are not, therefore, for a
political-solution. The Sri Lankan Gov-
ernment is not for a political solution. By
saying that they are for -a political solution,
they only want to buy time. Yow
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have expressed your concern The Gov-
- eminent of India has expressed its conrern.
Argentina  has  expressed its  concern.
Therefore, they want to buy time. They
1 want to buy time in order to cheat the
world, in order to dupe the world and
India. Therefore, they say that they are
for a political solution. I am not saying
that there should not be a political
« solution. But nw point is, there can
not -toe a political solution through
negotiations,  dialogue, with  this  Gov
ernment. Tamils Want to live in ho
nour and dignity. That is why they
have demanded Eelam. I am not bla
ming the hon. Minister or anybody
from this side. I know your concern. '
People advise us that we should not speak
"\ about Eelam and other things.. Then,
why did you recognise ILO? Tamils want
to live in honour and dignity. They do
not want to live as a subject-race. What is
wrong if I ask you to recognise Eelam?
You may not agree with me. But I have
got every right to demand from the
Government that they should recognise
Eelam. If is my right to demand. When my kith
and kin are being massacred, killed, butchered, it
is my duty and right to come here and make this
demand. If I demand that wg should send our
Army, that we should intervene militarily, there
is. nothing wrong. That is why J  have been
demanding this. Madam, the whole race has
been subjected to starvation. More than a million
have been without even a single meal a day. No
hospitals. No medicines in hospitals. Even
hospitals were bombarded. They continue to be
bombarded. If I demand  that you should rush
supplies to the affected area, what is wrong
in it? Nobody can do anything? Nobody can
say that you are interfering  in the affairs of
others when our own f,. -"hermen have been
killed by the Sri Lankan navy. That English
daily has got the guts and audacity to cail the
Prime Minis, ter in -such ~ a manner. Therefore,
I would request the hon. Minister, do not
expect ihat a solution will evolve through

political negotiations with this
Government, I~ request you not to play
again in the hands of Jayewar-dene. Do not

pressure on the militants or the Tamils. You
have agreed to
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certain proposals. You have stated earlier that
such and such proposals were ood. Therefore
Madam may I request the hon. Minister to give
an ultimatum that we will intervene militarily if
you continue with the attack, we will supply
food, fuel; medicines to the people who are dy
ing there? The entir? lot is there to support you
and it is not that I aim saying all these things to
have political gains.

Madam, 'The Hindu has correctly said that
there can be no question. This is the editorial of
February, 24. This is the question before the
Gov. ernment of India before the people of India.
I quote:

"There can be no question—and that ia the
real bottomline for Indian policy—of allowing
the Sri Lankan Tamil demands and struggle to
be drowned in blood by -the Jayeward- ' enes
or the Athulathmudalis. "

So, even their tears have dried up, even their
blooa has dried up. Now no more tears to shed.
When you say something that you won't be
indifferent you implement your decision, you rush
the supplies to the affected areas and give them an
ultimatum. Don't wait. By the time you will be
waiting, people will be dying there and posterity
will never forgive you for this. I have warned you
many a time on the floor of the House. 1 have
stated it here on the floor of the House and it has
come true. Nov/ you have realised! and you
yourself have admitted that.

So, I want ation. Otherwise; we will never
forgive ycu.

s mTew wwwr wedrm (99T
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That  summary  reveals  that  -over
2, 079 persons hav. e been killed, i
1, 853 persons have been injured,
17, 198 persons have been, illegally-
arrested and detained for varying
periods of time, 27 women and '
girls- have been molested or raped,
1, 272 houses, 106 shops, 12 tem
ples, 12 churches, 1 mosque, 9 schools,
2 hospitals’ have been damaged or des
troyed.

The total value of the damage to
and destruction of properties is es

timated at over Sri Lanka Rs. 2. 1
billion.
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In almost all the above cases the killings and
injuries have taken place in incidents of
indiscriminate shooting by the security forces and
the noma guards at defenceless civilians in their
villages (. farmers in their fields, worker”, in their
work places, fishermen in boats and, refugees in
government approved, camps)...

The arrests have been in large scale (mass) and
arbitrary, for Tamils particularly the youths, are
today rrested merely on grounds V of raco. A
village or area is surrounded by the security forces
end all youth eand young men, and late ly, even
elderly men and sometimes women t. vo are

aibitrarily arres_ ted without informing them or
their
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kith and kin of the reasons for or the law under
which they are arrested oi' the place of detention
or inquiry to whi?h they are being taken. Rapes
include 'gang. rapes' during the so-called 'search
operations' of Tamil villages and some, times of
those in custody.

wgizar, 4g WY A dEEr
% g dqm we @ 8, v owra §
ZART gaEAr # qr faar sar 8
T - d Wi WA § WA
Fzal MEAr , WIH QAT F AT
fair s7%7 27 2, WG #AOWT F
WA AT F1 A3l WA § st Wrig
Hqew, 7 4 AUAL BA "frsﬁ ¥ Hda
W OGYET 4iF sHE w1 F, dfawr S
f gare fagm ia = e
¥ owg & & o swe e
FET(T FT WAA FAT A4 | WG
19 frzeqz &1 weqi% faar AT wes
Wl HAT S A GO das1 § &
fear f& 4w 500 geww swAd,
1987 @ g oI wWiET  w@E ST
C B ??f) A1, A% o
WG o &1 GHAT oA OEr
A1 wiq o 71 39 fai & faa
wofig AT TE | TEAC F WEE
o0 wgT g fo AT gwR #Aa—
Glrsret w1 agi g & w1 &, e
ofuc@ v FIwET @ w8,
FY auar f@H®i A e @
i &, W fgafs ¥ e wons
1 geT & wE wEdnd s 7 f2o,

g wondt afasqiz sy #om
F AF o g A T{m-aTm ¥
Him weadl Zm¢ I W owimw &y

§ 1 wd 9a ug wondf gw.y

W oay wo ¥, AT REE Maw
A @iy gaRl WG A Hawql gr
wir % A wg A AgA wwo fa
Fas srore & afrar 2w % foreifay
¥ Wrd s '{Fm EAIEE - (ry
mm‘wgﬁvl g4 41, Y ®Wq
FO W oA WES weri 4 fw
FMAT AW F gerET FE & W
gl FHL AWM F WWEAY ¥ gemdy
¥ | W S gE oaw W A
wigal, Wiag q W@ 6T &
WG FT A fa ameni‘it Jifer
AT wAEA AW Ag 2, TAw
TAET ET AT AWE'TAT WEWE
ga foafeq & st 19 femsae a
TY{o § GE% FAC AT FEAE gE
g md A ¥ A i W@ AT
s g

;mtﬁ'ﬂmz.gaﬁzﬁ
feam fig =i 7 yam W& & z@
R Q]' m LT GleM.a F.E’,
REET ®E wiEwd ogw o aadw @
T & 1 vofEg ¥ W ofr 7 %-
ﬁﬂglwimfﬂ%ﬂﬁfﬁﬂ'ﬁﬁﬂﬁl
HER AT Fa qada gl gEel
TR & ST & ondr wifge
TE G & Wig 50T 7 98T

* *fﬁ'ii@' FET mfﬁf{l (Unterruptions)

wgr F0 I Tifg SHRI J. P. &OYAL (Uttar Pradesh): Madam, I

wErTw, Wi wiid & wé

associate myself with what my two friends have
said: I also feel that there must be a poli_ tical
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% q, oA it is necessary that the Embargo on Jaffna and
places where the TarnflUps are living must be
immediately lifted. In he Times or India dated 18th
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'E 5 ﬂ.{f weo S0 #|mnr ¥ Jaffna Lifted. " In the /Indian Express of 13th
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otherwise the Sri Lankan Govern. merit is not sincere
-. bout having a political dialogue. In my submission,
if a political solution can be achieved, here can be
nothing like that; that is the thing desired and our
Government must try for it. Therefore, our nego-
tiators, with the Sri Lankan Govern, ment must insist
that an atmosphere of confidence must be (. 'rested
ammgst the Tamilians that killing of innocent,
persons which had happened so far will not be there,
that is' must be stopped immediately. Therefore, with
the help of our Government the Sri Lankan
Government must be brought to the negotiating table
ana along with them a political solution must be
found, i

If it is not possible for them to live together, I
wouii suggest that there must be some -sort of
political settlement and soma sort of autonomy must
be given to the Jaffna area where the Tamilians are
living and there might be Federation type of
Government in Sri Lanka. Therefore, I submitted
earlier, our Government must insist that firstly they
must consider lifting the embargo and then
confidence must be created amongst the" Tamilians.
there so that they are persuaded to come to the
negotiating table sot that some political solution is
found and killing innocent persons at the instance of
the Sri Lankan Go_ yernment is not allowed any
further.

Wih these observations, Madam, I conclude my
arguments regarding this subiect matter. Thank
you
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SHRI M. S. GURUPADASWAMTf
(Karnataka): Because of the paucity of
time I do not like to go to the question
of atrocities committed by the Government
of Sri Lanka on the Tamilians, particularly
on the innocent men. women and children.
. in Sri Lanka. The tragic ethnic conflict
which we seig in Sri Lanka is taking very
ugly proportions. There is no end to this
conflct and no solution is visible. All efforts
made by the Government of India have
failed so far to yield any result. M the
effort of the Government has caused any
thing it is that it has only given time for
the Government of Sri Lanka to commit
more and more atrocities on the peaceful
Tamilians in Jaffna and other area. The
' Western media is not friendly to the
policy  and approach of  the

Government of India. It is not at

all friendly to the ethnic minorities

in Sri Lanka. I have got a few Writings
published in the Western Press—i Wall Street

Journal. The  Time  Magazine, the New

York Times, Vancover Sun and so on—which

depict the role  of India in a very bad lightj

As a sample I will read one sentence from the

Van-cover Sun. It says, I quote "The Tamil

separatists receive aid and military training

from the Palestinians, Libyans and Russians.

Their main guru is pro-Soviet India, Sri

Lanka's non-aligned neighbour which has
broJctn all international convention by
providing the Tamils with training camps

on Indian territory. " Such things are told by
the Western media. There is no effort made by
the Government of India to meet this malicious
and wild propaganda. The Government of

India is now honestly but  weakly trying
to  mediate between the Government of Sri
Lanka and Tamils Our complaint is <h«
Government of India is not effective. But the
Western press is indulging in all sorts of
falsehoods and lies against the Government of
India -This is one aspect on which I would like
my friend, Shri Natwar Singh to take
notice of and the Government of India should
meet this adverse publicity which we are
receiving to the Western press.

Madam, coming to the main question,
where do we stand now I have gone throueh
the statement carefully. After SAARC
conference certain proposals were
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with the help of Shri Natwap Singh and Mr.
Chidambaram when they went to Sri Lanka.
Before the proposals were discussed with the
Tamil groups, the Government of Sri Lanka
launched a massive attack against the North
and Eastern provinces of Sri Lanka and
imposed the economic and communication
blockade making it impossible for Tamil
communities there to live. Many people were
made to starve; Now after these developments
when, the genocide was going on without an
let or hiudrance, when the blockade was
tightened and innocent civilians were killed in
large numbers, the Government of India woke
up again. They sent Mr. Dinesh Singh as a
special envoy to Sri Lanka. Mr. Dinesh Singh
is a good friend of mine. I wish him good
luck. But I fail to understand why missions are
changed very often. My friend Mr. Gopalsamy
said that go far 11 missions -. were sent to Sri
Lanka with no result. But I want to know why
missions are changed so often? Earlier there
was Romesh Bhandari, then G. Par-thasarthy
was there. Later on, Mr. P. Chidambaram and
Mr. Natwar Singh. I do not know whether you
have left anybody. Anyway, so often, they are
changing the negotiating teams, the personnel,
why? Why is it so? Have they failed in the
past? My friend Mr. Dinesh Singh has been
brought now. I already said, he is a good
friend of mine. I wish him good luck. But
what for has he brought at all I think, it lacked
rnaturity. That is all I could say. There has got
to be continuity  our diplomacy in ou, media-
tion efforts It ig not done. Anyway, I am not
making any adverse criticism about the person
concerned but I wish to draw attention to this.
This is not done.

Finally, may I say how do you go about on
this issue? Have you reached the dead end
appoint of no. return. I would like to know from
the Minister concerned? There has been now a
sort of easing of. the situation, a artia] liftino of
the blockademay be but it is a make-Believe.
The. President of the Government of Sri Lanka,
Shri Jayewardene cannot be trusted. It jt
"~unfortunate. We have to trust him but he
cannot be trusted. We have to negotiate with
him but his credibility is so low now, he. has
been shifting his position so often. So, what do
we do? What is the

[ RAJYA SABHA ]
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framework what is the solution that the ,
Government of India has got in mind, I would ike
to know. I do not want our military to go to Sri,
Lanka unless compulsion dictates. When
Tamjlians die in large number, their kith and kin
are with us here in that contingency, on humanita-

rian  grounds, we may be compelled to
send the military to arrange supply. I
hope such e¢a situationwill not come.
Shri  Jayewardene has gotto be warned

that if  he imposes the blockade again or tighten
up the blockade we will be left with no other-
alternative but to go to the help of the innocent
Tamilians, men women and children, who starve
who die. We cannot allow the Tamilians there in
Sri Lanka to be decimated, we "cannot allow
them to be destroyed. We have been helping P. L.
O. For what? We are supporting PLO that they
must have the homeland. Here I will not go to this
extent, that Sri Lanka should be dismembered,
bifurcated or vivisected. No, I do not go that far
but I say,, those Tamilians who have good blood
relations with us here should live as full citi-, zen
of Sri Lanka. Equality and justice is the thing that
we want [ use these words very carefully. What
we want is equality

and justice in Sri Lanka where all the citizens
including Tamilians should live, should enjoy
rights, should have ample opportunities for
development for social, economic and political
development. With this in view, I say, the
strategy of the Government of India, the
approach of the Government of India lacks
teeth and lacks the necessary edge. You are 1
P. M. following a very docile policy a lame
duck policiy, if I may say so. And the world
press, the western press, codemns us that we
are encouraging separatists, and militants; we
are encouraging violence by. Tamilians there
though it is not true. We are not taking any
steps to see that this problem which is a
festering sore not only for Sri Lanka but also
India is solved quickly. This requires a
political solution. I know. But if military
intervention is necessary to save the people
there; it is a must. That 4 military intervention
is necessary to save the people there, it is. a
must. That is all. I don't advocate it, I hope and
trust such a situation will not arise. It # not my
party ! stand that we should send the
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army. Let me make it very clear. We want a
peaceful solution, a political solution a solution
within a framework evolved for that purpose. I,
this context the Government of India has got to
play a very helpful, very active role, not a mere
weak-kneed, mediatory role as it is being played
all along. May T hope and trust that the
Government of India will take us into confidence
and tell "s what the details are that they had
evolved on the 19th December and what they are
proposing to do now?- What is the mission of Mr.
Dinesh Singh? What did he discuss? What
assurance has he brought to the Government of
India? Has there been any success in Mr. Dinesh
Singh's efforts and i mediation in his mission, at
all? In what way, if it is true? And is it leading us
to any settlement in the near future?

SHRI B. SATYANARAYAN S$EDDY
(Andhra Pradesh): Madam Deputy Chairman,
what is happening in Sri Lanka today against
the ethnic Tamil people by the actions of Sri
Lankan Government their mobing and
blockadings, is most inhuman and barbarous”
The whole civilised world today will condmen
in and even when we are discussing this issue
now, atrocities are continuing to be committed
in Sri Lanka against the ethnic Tamils. What
is the Government of Tndia going to do to
solve the problem7 This v the question now.
The people, the suffering people of that
country, have little hope that they will get
some concrete help from the Government of
India. Eleven delegations have been sent and
the last one has been when Mr. Dinesh Singh
went there as a special emissar' of the Prime
Minister and we had some hope, the people,
had some hope, that something will come out
of it and that the Governmment of Sri Lanka
will come to senses. But nothing happened
and atrocities are increasing and Sri Lanka
Government has become bold.. Not only that,
it has been reported that even some forei?,,
countries are beine involved aeainst the ethnic
Tamils in Sri Lanka. For example, Israel,
South Africa, even UK and America and
Pakistan, are sendine their mercenaries to
help-Sri Lanka Government against the
innocent Tamils. Thousands and thousands of
innocent peole including women and children,
are being killed by

[ 19 MAR. 1987 ]
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the actions of the barbarous and uncivilised
Government of Sri Lanka led by Shri
layewardene. Their homes have be een des-
troyed. Even the temples and places of their
worship are not spared. Even the hospitals are
not spared. So, under these circumstances,
how are we going to help those innocent peo-
ple. How are we going to solve this' problem. '
That is the most important question. I
understand—and this House also has been
informed—that the honourable Minister
himself along with Mr. Chrdamtbaram had
been to Sri Lanka to formulate what is known
as the 19th December proposals. We do not
know what those proposals are and what
concretely was discussed. 1. would like to tell
the'Minister: Kindly let' us know, let this
House know and let this nation know as to
what actually happened in those meetings,
what those proposals contained, whethei both
of them were satisfied that the Sri Lanka
Government was sincere in solving this
problem. Many honourable Members have
expressed their doubts and fears here. Not only
we, but also the civilized countries in the
whole world, are very much agitated and if
this problem is not solved, I think something
worse will come out of this. Therefore, I
appeal to the Minister not to wait for even a
day. 1T -would like to know what concrete
proposals the Government of India is placing
befo-e the Sri Lankan Government. Of course,
the Sri panka Government gave some
proposals, but it went back on them. You met
them and you arrived at certain proposals and
again the Sri Lanka Government was going
back. I would like to know what concrete
proposals you would actually like to give to
Sri anka and Mso to the Elam people and the
Tamils, the people of Tamil origin, in Sri
Lanka. The present position is that there is a
blockade and the supply of essential
commodities has been stopped and the people
are starving. No food is being supplied to
them! I would like to know whether the
Government of India will try to see that this
situation is eased and whether it will take
concrete steps to send at least the essential
commodl-
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ties, food and medicines and other
things, to those people. Also, will the
Government of India warn and cate*
gorically tell the Sri Lanka  Govern-.,
ment that it must immediately stop

Reddyj

the bombing and terminate he block
ade? If the Sri Lanka Government
fails to do this, what concrete action

is the Government  of
take? We fail to understand now.
Every time somebody will go there'
and negotiate and you will go on issu

India going to

ing  statements, issuing  Press state
ments and  statements in this Hodse.
These statements are not going to

have any effect on the Sri Lanka Gov
ernment and you are also not going to
solve the problem my making such
statements. We  would like IP
know whether any concrete action would be
taken by the Government of India. It is for the
Government of ¢ India to decide what action
should be. But we would like to know what
action will be taken. But the action must be
such that it makes the Sri Lanka Government
to come to its senses and solve this problem.

You see, there was an agreement between
the then Government of Ceylon and the
Government of India on . the question of
boundaries and there was an article in that
agreement to the effect that the Indian
fishermen and pilgrims will enjoy access to
Kachchativu as hitherto and they will not be
required by Sri Lanka to obtain travel
documents or visas for these, purposes. But
this article had been violated and is being
violated continuously by the Sri Lanka Gov-
ernment. Our  fishermen have been
harassed ----- (Time bell rings)

and they are arrested in large numbers. I
think recently twelve of them were killed
and I think many more might have died.
What action has the Government of India
taken against the violation of this article by
the Sri Lanka Government? Day after day,
Madam, the Sri Lanka Government is not
only committing atrocities on the people
there, but is also taking provocative actions.
It is also not prepared to honour the
agreement which it entered into with India. I
would like to

[ RAJYA SABHA
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make an appeal to Sri Lanka Gov-' ernment,
because I read the speech delivered by President
Jayewardene in the SAARC meeting at
Bangalore. I have got a copy of it. I have for-
gottenlfco bring it. I wanted to read out from
that. In that letter addressed to the Prime
Minister of India he said that he is a votary of
truth and non-vilense, he s a follower of Ma-
hatma Gandhi. When I read that he is such a
'good man', I thought -how he can commit these
atrocities. But in action he is quite a different
man. By deceiving the mankind, by. playing up
the name of Mahatma Gandhi or advocating
truth and non-violence but at the same time, a
man who kills his own people by engaging the
mercenaries of other countries—such a man
cannot be a follower of Mahatma Gandhi; he
cannot be a votary of truth and non-violence, he
cannot be a follower of Mahatma Buddha. He
has also said that he is a follower of Buddha. I
would like to appeal to Mr. Jafewardene and the
Sri Lankan Government that if he believes in
truth and non-violence, if he follows the
principles preached by Mahatma Gandhi and
Buddha, he should immediately stop blockading
and killing innocent people and he should
honour the dignity and prestige of the Sri
Lankan Tamil people and accept their demands
honourably and have peace in that part of the
country.

SiHRI V. GOPALSAMY: Don't expect
comipttssion from a man-eater.

SHRI SUKOMAL SEN (West Bengal):
Madam, I will be briefly putting some
questions to the hon. Minister. Now India is
playing a mediatory role. But every day
when we read the newspapers, about the
killings of Sri Lankan population,
particularly the civilian population, our
hearts bleed for those who are in that way
killed or butchered or in that way tortured.
We are helpless, in fact. In fact, Madam, in
the statement the Minister has mentioned
about the December proposal and the Sri
Lankan Government'! volte-face on it later
on and then our emissary, Mr. Dinesh
Singh's offer to talk to Mr.. Jayewardene,
Now I would
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like to put a question to the hon. Minister. It is
not a one-way traffic. Has the Government
also consulted. the militants, with -whom the
Government was ill contact, whether they are
also for a political solution? We are blaming
the Sri Lankan Government, because the Sri
Lankan Government is totally banking upon -
the belligerent elements in the Sri Lankan
territory, that they are for a military solution.
They talk of negotiations, they talk of political
solution, but in the heart of their hearts they
are bemt upon a militaxy isolujtion. By this
they want to have time so that they can launch
an offensive against the militants and finish
them. It is their actual motive. So I would
like to know whether they have consulted the
militants that they also are for political
solution. If both sides are for a military
solution, where do we stand? Where does
India stand? What is the view of the militant”,
whether they are for a political solution,
whether they are agreeable to it? If they, are
agreeable to it, then we can put severe
pressure on the Sri Lanka Government for a
political solution.

SHRI V. GOPALSAMY: Are you opposed
to the armed struggle for a just cause?

SHRI SUKOMAL SEN: I support the
armed struggle for a just cause. I am prepared
for an armed struggle for some just purpose.
But the point is whether they are for a
political solution.

Another point, the last point is, that there
are forces in Sri Lanka among the Sri Lankan
people who want a democratic solution, who
want political solution, and they are trying to
mobilise public opinion in Sri Lanka, within
Sri Lanka, for democratic solution. For
example, Madam, therms the Communist
Party in Sri Lanka; they are very much for
political solution.

[19 MAR. 19871
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They are the trade unions which somm-, and both
Sri Lanka and Tamil workers. They would like a
political solution. I would like to know whether
the Government is prepared to contact those demo-
dratic forces or they are trying to enlist the support
of these people also; In their mediatory role, will
India sirhply talk to Jayewardene and his
belligent  people? If they do that, it will lead us
nowhere. I fee'l that while talking to Jayewardene -
and the militants, - we should also contact the
other forces which are. there in Sri Lanka and
wanting a solution other than the military solution.
Otherwise. his problem will n°t come to an end. I
would also like to know what transpired in the
meeting between Dinesh Singh and Jayewardene.
Is there any concrete proposal Jayewardene to
Dinesh Singh? H'as Dinesh Singh put forward any
new proposals to Jayewardene? Nothing has been
said about what transpired between them.

SHRI V. RAMANATHAN (Tamil Nadu):
M'adam, we are discussing it in a very sorrowful
manner when the Sri Lankan Government is
massacring the Tamiliaas. They are killing
thousands and thousands of people hy using all
sorts of we'apons from all the countries which are
inimical to us and even from countries" which
claim to be our friends. They are getting arms and
mercenaries from count ries like the U. K., the U.
S. A. and Pakistan. They are getting assistance
from China, Belgium, Singapore and South Af-
rica. They are getting "all sorts of arms for
wiping out the Tamil population in Sri Lanka. As
other hon. Members have pointed out, we have
taken so many trips to Ceylon and the Ceylon
Government is sending its representatives here.
They hive talked many times, but no solution is
there so far. We have not been able to arrive at
any solution. What is the reason for it?
Thousands of people fcre fleeing from Ceylon
fearing arms, foreign mercenaries and armies.
They are fleeing to so many countries like
Canada. West Germany and Tndia. The Tamils
are suffering in Sri Lanka as well as in Canada.
West Germany and. other. countries. At the same
time, we are unable to solve this problem. Our
own brothers are being killed. Our kitff end fcin
are suffering and being killed
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in Ceylon and We are not able to solve the
problem. We claim that we are a big country a
that we are a powerful non ealigned nation.
have got SAARC. We; ' have got so many other
institutions and we claim that we are one of the
leading countries in the world. The Ceylouese
Government is wiping out the Tamilian population.

[ RAJYA SABHA]

What are 0'r embassies doing in other countries
What &re our diplomats doing in other countries?
They should tell the outside world how the
Ceylonese  Government is massacring, killing
and wiping out the Tamil race. We should make
the Ceylon Government understand that we
are a giant country. A small country with a sm'all
population is threatening us  for the last so many|
years. They are killing so many thousands of our
people and we are talking here and there. W, are
not able to come to any solution. Is this the Way]
in which w, are saving the Tamil people?
The Tamil people are dying in Sri Lanka. It is not
merely a sentimental feeling. No Tamil can be
silent, no Tamil can tolerate it. It will have its own|
repercussions. In it will have repercussions
here and there in India. It may go haywire. It
may create a very big fire in India, not only in
Tamil Nadu but all over the country. Therefore, w|
must take it as a caution. We must  prove to Sri
Lanka that India is a big country. They must be
made to fear that India will one day teach a lesson
to Sri Lanka. We must prove it. Further,, the
hon. Minister said about the 19th December
proposals. That will hot be sufficient. They have
created economic blockade. There must be
cessation of hostilities. They must ~ withdraw the
economic blockade. They must stop violations by
the Armed forces. They must release all political
prisoners. And they must send out the foreign
mercenaries, the hired  personnel from  that
country. Unless these things are completed,
unless the foreign hired personnel are sent out
from that country, the problem Cannot be solved.
There are mercenaries who are instigating,
helping and aiding trie Sri Lankan Government to
wipe out the Tamil race. They are hired people.
Un-

Public Importance 300

less the hired people are sent out, any number
of rounds ot talks you may have, We will pot
be successful in soivmg ihe problem.
Therefore, as a pre-condition, the foreign hired
peesonnel, the hired, mer-. cenaries must be
sent out of that land. Tile Government of UK,
ihe Government of USA and so many other
countries art-sending men and material. We
must convince them not to help that country
which

* is wiping out a race, which is making the
jpeople die there by shelling the residential
places and temples and other places. We must
convince them that wunless these hired
mercenaries are sent out of that land, this
problem cannot be solved. Therefore, I may tell
the Government that before pro- ) ceeding
further, we must ask the Sri Lankan Government
to lift the economic blockade. In a deceptive
manner, they ar, putting the fuel blockade. They
are stopping the supply of rice. There is no

- free supply of materials to the general public.
Innocent civilians are suffering. Therefore,
withdrawal of the economic blockade,
cessation of hostilities, rele'ase of political
prisoners and sending out of hired mercenaries
can only solve the problem. Therefore, we must
take all steps to convince the Governments
which are helping them-with men and materials
not to do that. Our close friends are there,
countries which eare having respect for
democracy,

for hhmanitarinas feelings. We must con- ,
vince all these Governments about what is
“happening there. We must create public
opinion throughout the world against what is
going on' in Sri, Lanka. We must tell them what
the Sri Lanka Governm-. TU is doing against
the Tamil community. India cannot be a silent
spectator. AH sorts of atrocities are going on in
Sri Lanka. Therefore, we must come forward -
with concrete steps to solve this problem with a
time-bound programme. Otherwise we must
show in what way we will solve the. problem.
We must prove it to Sri Laika, we must prove it
to the world, and we must solve the problem,

SHRI TASWANT SINGH (Rajasthan):
(Madam, if is not easy to be the last speaker
Most of the things that had to be said on the
subjet...

THE DEPUTY CHAIRMAN: There I,
are others also.
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SHRI JASWANT  SINGH: I am the
last but one...

THE DEPUTY CHAIRMAN: There
are still more,

SHRI JASWANT SINGH: Neverthe-
less, 1 continue to be unhappy that we are
again having to discuss Sri Lanka. I seem
to remember having discussed it in the last
four years on so many different occasions,
and so many previous speakers have
already said most of the things that had to
be said. Therefore, considering how bored
everyone is in the attendance on this
discussion, let me be very brief.

SHRI V. GOPALSAMY: You .an take
longer.

SHRI JASWANT SINGH: I am glad to
hear it. Therefore, I will take longer.

THE DEPUTY CHAIRMAN: No,
please. We will have to sit a little. longer
Because we have some more speakers and
it is already 1. 25.

SHRI JASWANT SINGH: Madam Deputy
Chairman, in examining thi; problem of Shr;
Lanka we hav, to examine the
effectiveness of the Government of India's
policy and the effectiveness of any policy,
for that matte, can only be measured against
one. criteria: What has it achieved? Has it
been able to influence the situation and has
it attained the stated aims of the policy?
Then the other index of assessment is
whether the more visible part of our policy,
the conduct of our diplomacy, in this
particular crisis, has it been marked by
continuity, efficiency and coordinated
ability?  And then the third criteria will
become whether we have prevented the
difficulties of our neighbours from the
partisan passions of foreign lands?

Finally, have we been clear about
what Tn'diaa national interests are
involved, what national security
issues are likely to

A be affected and have we in
these respectsattained our objectives.

The stated aim of. the Government of
India is clear. It wants a political solution
to the problem and an early solution to the
ethnic crisis in Sri Lanka and an end to
human suffering. Have we attained any of
these? Madam, I submit
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very briefly tha: the original difficulty end the
continuing difficulty  lies in the fact that there is
not a clear enough understanding; a clear and
realistic enough understanding about the
concept of  power, thereafter a realistic enough
understanding about the. true nature of India's
power and fiallya in the ability to use that power to
subserve our national interests, It is because of
this difficulty  that the government of India's
policy in respect of Sri Lanka continues to
flounder. Now, against this established criteria and
stated aims, etc. what is the balance sheet, about
bearing influence in Sri Lanka? The very fact
that we are continuing to discuss it tfor the fourth
year in succession and repeatedly, in every session,
is clear demonstration of the fact that we have not
been able to influence the situation. About the
conduct of our diplomacy in this respect, Madam;
that is where I am most saddened, I may say
that the overriding impression; s about lack of
coordination and. continuity. I come, therefore, to
the latest mission to which a number of speakers
have referred. Raja Dinesh Singhji's mission, Now
I would request the Hon. Minister, Kanwar Natwar
Singhji, to clarify as to what was Raja Dinesh
Singhji's mission to Sri Lanka. Was he sent as
Ha-numan or as Angadh? Here I am faced with a
real 'difficulty, a genuine difficulty, because some
people from RajaUhan came to meet some
Members of this Government and one of the
members of the Government said, I do not know,
they referred to Vibhishan, anj a prominent
member of this Government asked who this Vibhi-
shan is that you are referring to. When it comes to
Raja Dinesh Sinhji's mission to Sri  Lanka there
is a wonderful Hanu manstuti, which I. am sure the
Hon. Minister of State is well-versed with.
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The other criterion I spoke of was about

insulating domestic policy from foreign
passions...
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THE DEPUTY CHAIRMAN:

. It is unfortunaie. 'The latest example of thu
rail sabatage resulting in the death of so many
persons goes again to show how vv: have
failed in that respect. Have w,. > safeguarded
our national security interests? I am not very
sure on that aspect. And also if one does not
go to the extent of talking of our southern
maritime terro-tories to the days of the
Portugese well the latest I can think of is. our
southern martitime territories have never been
the security concern of our country, at least
not until after the end of the Second World
War, and it is not a positive factor that on
account of continuing ethnic crisis in Sri
Lanka, our Southern maritime territories
should also now be destabilised.

Madim, I have to conclude with one or'two
questions, but with an over. riding impression
that I am really not reassuied that the handling
of Sri Lankan ethnic crisis by the Government
of India has demonstrated any great ability.
The first clarification re_ lates to. December
IS proposals. Its political context the
'objective reality on the groundif one is to
borrow the phrase from the hon- Minister's
statement itself—since December 19 has
changed beyond recognition. Therefore, when
you continue to -adhere to December 19
proposal’, you

[ RAJYA SABHA]

. do we
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also simultaneously suggest that soma kind of
status quo ante be restored:. And unless that
status quo ante, unless that previously
obtaining objective reality on the ground is
restored, how

resume negotiations etc. ?
Therefore this is an aspect which is well
worth clarifying. t

\ The second aspect is about one unit formula.
Hon. Minister's statement re_ fers to it. What
is Government of India's stand on one unit
formula? Are you for unification of the two?
Then, what is Government of India's attitude
to the other Sri Lankan groups? Are you
talking only about the LTTE or any other Sri
Lankan groups?

Finally about proposal for humanitarian
assistance to Jaffna. I know fc the other House
the hon. Minister stated that this option is still
open. But the difficulty in Jaffna is continu-
ing. So I want to know about humanitarian
assistance to Jaffna. Thank you.

SHRI P. N. SUKUL (Utta, Pradesh); I am
thankful to you for giv_ ing me the belated
opportunity to speak on this very important
subject...

AN HON. MEMBER: What 'about
lunch break? i
THE DEPUT-* CHAIRMAN: We
will have two Members to speak and
then the Minister replies.

, SHRI K. NAT WAR
will take about 20 minutes.

SINGH. My reply

THE DEPUTY CHAIRMAN: You can
reply after lunch.

SHRI P. N. SUKUL. Shri Jaswant Singh
seemed to have his own reser. vations about the
success of our diplomacy and about-the net
result of our policy and mediation. For his
infor ' mation I may say that our success lies,
in the fact that we have been able to persuade
the militant Tamils to drop their demand for
separate EELAM;  within the parameters of.
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our own eternal policy which includes our own
external policy which includes mutual regard and
respect for sovereignty and territorial
integrity of other countries. We have been able
to persuade them to drop this demand
altogether. Secondly, as announced by . the hon.
Minister today  we have been able to bring
round Sri Lankan Gov. eminent to Decemter J
9 proposals. Perhaps they are going to
accept it in full. Madam, the ethnic violence
in Sri Lanka has been a matter of grave and
deepening concern for India since L)83
when, for the first time, the Sri  LanV. an
Government »  launched a major  offensive
against the Tamils in Jaffna resulting in huge loss
of life and property of Tamils. Thousands and
thousands of Tamils had to flee 'rom Sri
Lanka from their homeland and come to Tamil.
Nadu. There is no denying  the fact that
during the last four years, thousands and
thousands have been butchered. I have been
told, the number of people killed in Sr Lanka is
much more than those killed in. South Africa.
This is the situation. More than 2, 000 Tamils
were killed in just one year, in 1986. This
gives anidea of the situation that exists today
Of course in the last four months, because of
aerial bombings and ether military operations'
and finally because of the economic and
communications block, ade in Jaffna, things
seem to have deteriorated like anything. But
thank God. Now, the Sri Lankan Govern,
ment has -agreed to abide by the December 19
proposals. Besides  other things the, wo major
components of the December 19 proposals. are:
devo_ lution of power and territorial adjustment
to the benefit of the Tamils [iv,, ing there. I am
sure both these things are going to prove
satisfactory for the Tamil population and I
earnestly hope that these proposals will go a
long wav to pacify the Tamils. "Despite the
unitary  character of the Sri  Lankan
Constitution, the Tamils will now be able to
enjoy real federal autonomy which they wanted
and which they still want.

[19 MAR. 1987 |
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Therefore the success of our diplomatic
efforts, the success of our diplomats who
have been trying to mediate to the best of
their -ability lies in the fact that the Sri
Lankan Government Has been made to agree
to these proposals. Now the question remains
whether the Tamil militants, specially those
of the LTTE are'going to accept these
proposals. Here, Madam, I will request my.
friends like Mr. Gopalsamy to make these
persons agree to these proposals to make
them come to the negotiating table....

SHRI V. GOPALSAMY.: Mr-Sukul I
have expressed my opinion. Even the
December 19 proposals cannot be accepted
at all, as far as I am concerned.

SHRI P. N. SUKUL ¢ It means you want a
prolongation of the whole thing.

SHBI V. GOPALSAMY: You should
know the details of the proposals. Then, yo.
will understand.

THE DEPUTY CHAIRMAN: No
interruptions please.

SHRI P. N. SUKUL: If you want Tamil Eelam,
if you want a separate Tamil State. it i3 a
different thing. Government of India can
never agree to that because of our policy
within the parameters of our foreign policy. '
But short of that, this seems "to be the best
proposal. It seems, this has . now been finally
agreed to by the Sri I; Lankan Government: But

Madam last time also, the Sri Lankan
Government agreed to the proposals and’,
within ~ four  days, they spumed the |
proposals.
SHRI V. GOPALSAMY: V7ithin 24
hours.

SHRI. P. N. SUKUL: Then, they unleashed a
reign of terror and atro cities on our Tami]
friends. Having agreed a second time, if they
do It once again if they spurn the proposals
once again...
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SHRI V. GOPALSAMY: Where is the
guarantee?

SHRI P. N. SUKUL: If they do it, our
Government should reconsider the whole
thing review the whole thing. Here I would
like to have an assurance from the hon.
Minister that the Government of India will
take suitable action, proper action, to restore
human rights to the Tamils and also to ensure
that there is no further bloodshed because of
the mischievous designs of the Sri Lankan
Government.

Recently, I was In the last session of the
Human Rights commission that was held in
Gene/a and there was a resolution there on the
firi Lankan problem also. Somebody took the
name of Argentina. Yes Argentina moved. the
proposal. We were asked to move the proposal,
but because we wanted to mediate because of
our mediatory role, - we did not make the
proposal. So there should be no misunder-
standing on the point. But I must say that the
behaviour of the Sri Lankan representative who
was Mr. Hector Jayawardene, who is the
younger brother of Mr. Jayewardene...

SHRI V. GOPALSAMY « AVho came to
India. He got a royal welcome here. Now you
understand.

SHRI P. N. SUKUL: His speech was very
sarcastic against India very bad. In his speech
he said that India had destroyed its credibility
with the Sri Lankan Government and had no
capacity to olay the role of an honest broker....
1 have got the full speech.

SHRI V. GOPALSAMY - And now you
understand. He got a royal wel. come here.

SHRI P. N. SUKUL: We treated him as a
friend, as our counterpart from Sri Lanka. But
this is how he behaved. Of course he was
given a befitting reply. He was trying to dis-
play the case as if it was a case bet-

[ RAJYA SABHA ]
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ween Sri Lanka and India. Next day, he gave a
lunch and incited me. In the presence of those
dignitaries I told him that had 'it been a
bilateral issue, this 'natter would not have
lingered on for four years, it would have, been
clinched in four days. I told him that we are
trying to help you. Had it been a bilateral
issue, India is so powerful that we could have,
clinched it within four days. So, that is the
point. They are mischievous.

So I want an assurance from the hon.
Mnister that again if the Sri Lankan
Government spurns these proposals and does
not abide by ithem, that wil be the fittest time
for our intervention and most effective
intervention. I hope our Government will be
alive to the situation and will also be good
enough to give this a9 surance to this House.

SHRI MAD AN BHATIA (Nominated):
Madam Deputy Chairman, I share the agony
and the pain of the hon. Members over the
plight of Tamilians in Sri Lanka. The question
before this hon. House is as to what is the
genesis of this ethnic conflict in Sri Lanka. The
genesis is total suppression and dicrimination
of Tamilians in Lanka since 1948. Their share
in the civil services over three years was
reduced from 30 per cent to 5 per cent. There
was no recruitment of Tamilians in the Armed
Forces of Sri Lanka. They were even denied
the trading and the industrial licences.

And the worst of all through its disingenuous
system of educational quota, their share of the
higher education was reduced from 31 per
cent to 16 , per cent. And a most pernicious
persistent policy was adopted to charge the
demography of eastern provinces by forcible
plantation of Sinhalese in place of the
Tamilians This was the position when
Jayawardene issued a manifesto of his party
in 1977. In his manifesto he sad that I would
convene a meeting  of  all  the parties
to
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find a soituion to-the ethnic problem. Six years
passed after he came into power and nothing
happened. And the whole situation exploded aaa
blew into his face. There was a massacre of
Tamiiians in 1983. And even those stateless
persons who "had been given the guarantee of
citizenship  under the  SirimaVo-Shastri
Agreement did not escape the holocaust. What is
the basic postulate of India's foreign policy so far
as Sri Lanka is concerned? The basic postulate of
India's policy towards Sri Lanka is that "
should be a united, stable, non. align-ed Sri anka,
free all ethnic conflicts. -Free from all ethnic
conflicts because there cannot be a peaceful,
stable and non. aligned Sri Lanka dales the
Tamilian people in Sri Lanka are guaranteed
their basic human rights as ‘ull -fledged citizens
of Sri Lanka. With this policy of the Gov_
ernment, I can find no exception, The question
today before this hon. House is, with the
situation which is continuing to develop in Sri
Lanka, what are the options open to the Gov-
ernment of India? India stands for " united Sri
Lanka. India stands for the rights of the people of
Tamilian ori_ gin. But India s options are not
merely closed by having negotiations with one
party or with the other party. I respectfully
submit Madam, that the induction of foreign
military advisers from countries which are not
very friendly with India hasnot only
escalated the military situation in Sri Lanka,
has "ot only encouraged Jay. awardene 'to find
a military solution of the ethnic conflict in Sri
Lanka, but has created a very disturbing
situation so far as security of India on the
southern fringe is concerned. Has India got an
option to deal with a situation such as this
under the international law' I respectfully sub
nv't. the Government of India has the right
within the international law by way of
anticipatory right of self-seeu_ rity to put Sri
Lankan Government orf alert as against the
induction of the foreign military advisers and'
for. eign military elements into Sri Lanka.

[19 MAR. 1987]

Public Importance 310

This was” the situation which confron-' ted Pt.
Jawa. jjarj&l Nehru over Nepal in 1950. When
King Txib'huvan took refuge in the Embassy of
India, the Prime Minister of Nepal installed a
three year old boy on the throne and there was
a danger that in this inter. ' nal crisis™ be wouJd
invite foreign assistance. It was this doctrine of
anticipatory se; f-security which was invoked
by It. Jawaharlal Nehru and he declared to the
world and all those elements within Nepal
which were intending to induct foreign
elements into Nepal thus—and I quote Pt. ja
wabharlal Nehru;

"We are not going to tolerate any person
coming over that barrier. Therefore much
as we appreciate the independence of
Nepal, we cannot risk' our own security by
any thing going wrong in Nepal which
permits either that barrier to be crossed, or
otherwise weakens our frontier. India did
not like and did not propose to like any
foreign interference. "

That option is open to us and it is high time
that we should make a dec. laration on the
same lire. ? so far as the existence of the
foreign military elements in Sri Lanka is
concerned.

Secondly, let us assume that Shrl Jaywardene
decides to find a military solution: he bombards
his own civilian population, he tries to starve
his . own citizens. Whether India has got any
other option under the interna, tional law to
intervene. I  respectfully submit yes.
International law recognizes the right of a State
to intervene on humanitarian grounds to put an
end to barbarism and cruelty by a

State against its own nationals.

SHRI P. N. SUKUL: That we did in East
Pakistan.

SHRI MADAN BHATIA: I am res.
pectfully submitting, the first situation which
arose like this in the history of the world was in
1827 when the people of Greece were
massacred by ' Turkey. Britain and Prance
joined
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[Shri Madan Bbatia] hands together to put an
end to the massacre of the people of Greece
at the hands of Turkey. Oppenhein, the famous
international -law expert, says:

"The Charter of the United Nations in
recognizing the promotion of respect for
fundamental rights and freedoms as one of
the principal objects of the organization
marks a further step in the direction of ele-
vating the principle of humanita. rian
intervention to a basic rule of organized
international society.... This is so although
the Charter itself expressly rules out
intervention in matters which are essentially
within the domestic jurisdiction of the
State. "

Another such situation arose in the 19th
century that is, when the Chris, tians in the
district of Lebanon were massacred. Then all
the countries of Europe joined hands together
to put an end to the massacre ot Christians in
the district of Lebanon and a famous
internaticnal authority on international law
aagaom says:

'*An intervention to put a stop to barbarous
arid abominable cruelty is a question of
policy rather than of law. When in 1860
the Great Powers of Europe intervened to
put a stop to the persecution and massacre of
Christians in the district of Mt. Lebanon
their proceedings were worthy of

[RAJYA SABHA ]

commendation. " - If the situation on the
ground does not change, if the poor Tamilian
civilian population is massacred by bom-
bardment from the air by its own
Government, if the Tamilian popula. tion is
starved to death by denial of the basic
amenities to the population, the Government
of India, under the international, law, has the
rifiht  to intervene and must intervene.

Thirdly, has the Government of India any other,
right under the international law to intervene? We
must not forget that in the Central Highlands
lakhs of people are there who are covered by the
Sirimavo. Shastrf agreement. Thpy are also|
Tamlllans. As I have stated earlier, they fell
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within the holocaust of 1983 which was
primarily, no doubt directed against the
Tariulians in'Jaffna. A similar fallout can at
any time again rope them in. But who are
those peo_ pie? One segment of tho'se people
are those who, under this agreement, have
been promised — it is an international
agreement between In_ dia and Ceylon — Sri
Lankan citizenship. There are those who have
to be repatriated to India and have to be gjiven
Indian citizenship under the international law.
So far as the second category, at least, is
concerned, they will be treated as Indian
nationals. It is the basic right of every nation
to protect its nationals, wherever they are. |
quote, in this regard; another authority on
international law, You Brownley. He says;

"The right of intervention is link. ' ed to a
concept of nationality which has not
received any definition in international law.
It is assumed that some substantial link
should exist between State and an
individual before the latter can be regarded
as a national. There is little preci_ sion to be
found in law. "

But the basic postulate is a substantial link
between the individual w'no is being
persecuted and the State which seeks to
intervene. Can we say that there; s no
substantia! link between those individuals who
are covered by thi; international agreement
and India It js impossible even to ask that.
What are the limits of intervention? I must
place them on record. The same authority
mentions these limitations. They are.

(1) Imminent threat of injury to the
national.

(2) Failure o, inability on the part fo the
territorial sovereign to protect them.

(3) The measures of protection
should be directly confine to (he object
of protecting them against injury.

Therefore, Madam, I would like to ask only
two or three questions from, the hon.
Minister. They are:

(1) Will the 19th December,
proposals, if they are accepted, ensure

1986
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elimination of the genesis of the ethnic conflict
in Sri Lanka and in what manner?

. (2) Will India consider making a de-
claration on the same lines on which
Jawaharlal Nehru made the declaration in
1950 with regard to the “isis in Nepal?

(3) Will India make jt clear to Mr.
Jayewardene that India is not without
options under the international law if
he persists jn finding , military solution?

(4) Will India impress upon the Ta
milians militants that a united Sri Lan
ka, a stable Sri Lanka and a non-align
ed Sri Lanka is not only good for them
but it is the national imperative fo Indi,
because India's experience js that a dis
integrated country becomes a hotbed of
international intrigues, and Indie can
not afford to have international Intrigues
in a disintegrated sri Lanka, oa its sou
thern fringe.

Thank you.

THE DEPUTY CHAIRMAN: Mr.
Matt©. Twe minutes.

SHRI GHULA/tf RASOOL MATTO
(Jammu and Kashmir): Madam Deputy
Chairman, 1 agree with the Hon. Minister
when he says that the ethnic crisis i, Sri Lanka
is a matter (f serious concern to all of us in all
parts of the country. Everybody over here is
coneerned. Mr. Gopal-samy and my friend,
Mr. Bhatia, have given a lucid illustration of
h°w our Tamil brothers are being persecuted
over there. While I agree with the hon. Minis-
ter that there can be no solution through
military means as far as possible, I would
request him to elucidate with regard to the visit
of Shri Dinesh Singh, which he hag not done in
the statement. He has stated;

"... the Prime Minister sent Shri Dinesh
Singh as h's personal emissary t, meet
President layewardene to express our
grave concern about the situation. He also
impressed uPo, him the need for a political
solution. "

What was the reaction of the SH Lankan
Government? What did they tell shr; Di-

[19 MAR. 1987 ]
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nesh Singh precisely about the mission QU
which he had gone? This has not been
clarified, and this may be clarified.

The second point I want to ask is with
regard to the blockade against laffna. My
friend, Mr. Bhatia has stated that in Jaffna our
own Tamilians live there. The blockade is
there, and our Tamilians brothers are
suffering. Not taking into consideration a
military of the On which they have, as Mr.
Bhatia has stated, will this limited option of
ending the blockade be exercised by the
Government of India in the foreseeable
future?

. These are the question that I wanted to ask.
Thank you, Madam.

THE DEPUTY CHAIRMAN; The hon.
Minister desires t, speak right now, reply
right now. Afte, that we will adjourn. "'

SHRI. K. NATWAR SINGH: If it is
convenient to. the hon. Members.

SHRI GHULAM RASOOL MATTO:
Yes, yes.

THE DEPUTY CHAIRMAN. -Does
not matter.

2.00 p.M.

SHRI K.NATWAR. SINGH. Wehave had
a debate of a high orderinwhich Members
from all sections oftheHouse haye expressed
their views onthevery tragic and grave issue
thatweareconfronting in Sri Lanka.

Before* I come to the various points raised
by the hon. Members, may I, with your
permission make a few preliminary remarks
in addition to what I aid in my opening
statement?

First, any solution—and we are all in favour
of a political solution—must take to account
the unity, sovereignty and integrity o'f Sri
Lanka. We made this clear ““n to °ur Tamil
friends and we have said that the option they
are presenting would lead to the
dismemberment of a neighbouring non-
aligned country, an event which is fraught
with grave consequences and danger as has
been pointed
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[Shri K. Natwar Singh] out in Shri Bhatia's
memorable intervention a. few moments ago.

Second, the proposals that Shri Chid-
ambaram and I brought with us on the 19th of
December are not India's proposals. They are
the proposals 'given by the President of Sri
Lanka. We were to convey these proposals to
the Tamil groups on our return to India. Why
-this has not happened I have already stated in
my opening remarks. It was because the Sri
Lanka authorities went back on at least a
portion of those proposals.

third, I would like to say in all humi-lity-
because I share the anguish and the anxiety
and the concern of the hon. Members—I
cannot honestly go along with the anger of
Prof. Gopalsamy. His intervention generate
more heat than light, if I may respectfully
may say so. We have to look at this issue in a
mature, balanced and restrained manner as a
responsible Government and as a responsible
and mature people.

SHRI V. GOPALSAMY; Your showing of
light and restraint has s, far witnessed
killings. I am saying this because' you said my
arguments generated only heat, not light. But
I want to put it on record that your restraint
which has not t shown light all these years has
witnessed killings.

THE DEPUTY CHAIRMAN: I have not
allowed you t, speak.

SHRI K. NATWAR SINGH-1 understand
the hon. Member';s anguish, feelings and
passions, but what I am trying to say is that
one can e hard on facts and be soft on words
and yet convey one's message gently, firmly
and clearly. Thi is what we intend to d°. And
as I said in the other House words and
language are themselves a weapon which are
available © this House, t. a the f on.
Members, to diplomats and the statesmen the
world over. Ideas become forces because of
the words and language. It is easy to get an-
gry, but it is difficult to be restrained.
Therefore, I would like to be soft on words
not because we do not share the anxiety, the
pain, the sorrow...

SHRI V. GOPALSAMY: I cannot accept
that from you. cannot.

[ RAJYA SABHA ]
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SHRi K. NATWAR sINGH.... of the
people who are suffering.

SHRI V. GOPALSAMY; 1 cannot expect
that concern from you.

SHRI K. NATWAR SINGH; We will go on
trying. You are entitled to your views.
Unfortunately I do not share them. Now, we
haVe been asked what is the Government of
India doing. On the one -hand, it has been said
that we are following—if I remember the
phrase correctly of respected, distinguished
hon. Member, Shri Gurupadaswamy who was
himself in the Government—a lame duck
policy; o”cther hand we are not doing enough
to counteract Western press about what they
say, our interference-in Sri Lanka affairs. I am
trying to reconcile these two. From 1983
onwards, Sri Lankans have asked”us for our'
good offices. We have offered these good
offices and a number of proposals have been
made and they have not worked not because
we did n"t want them to work, they were not
acceptable to Tamil groups. Meetings were
held in Sri Lanka, meetings were held in Delhi
and meetings were held in Thimpu. But I will
come to the proposal of 19th December. I do
not want to take much time of the House on
what has been said in the past.

SHRI V. GOPALSAMY; You said that
the proposals were not accepted by the
Tamil groups. When you say something or
utter even a word you should be very cau
tious. Even a word will tilt thp balance.
The Prime Minister himself will not like
such words. T

SHRI K. NATWAR SINGH: First of all T
am not yielding. As I said earlier, I would like
to choose my words very carefully unlike the
distinguished Member. What I said was that
some of the proposals in the past were not
acceptable. I am not goin, to that: Now the
proposals that were brought on the 19th
December, the objective was that we ok"jld
convey to the Tamil groups. But oPore we
could do so, the Sri Lankan Government had
some reservations on the proposals which
they themselves have made, so what could we
have taken to the Tamil groups—that here are
the proposals which are in part acceptable to
Sri Lankan Government? Naturally there
could be no basis for any
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negotiations. As I have said in my state-ment
certian events have occurred as  a consequence
of. which the. Sri Lankan Government took
some action. Th's action was to have a blockade
of Jaffna. Who suiic. od in that blockade? Only
innocent Tamils, men, women, old people and
children. This blockade continued and a situation
was being created which was going to be
extremely gerious. For this particular purpose, the
Prime Minister sent Mr. *Dinesh Singh, to
show our grave concern afout me situation in
Jaffna area. As I said jn the other House
yesterday, there has been some indication of
unwinding of the economic'blockade. There has
been some reduction in the intensity of the
military activity. Now we' have to watch ~ this
very carefully because if any solution has to be
arrived at or if any political settlement has to be
arrived at, it is essential that we must have the
agreement of Sri Lankan Government. This is
what we are working for, Here” I would like to
say that in diplomacy even modest progress
reserve;  highest respect. We -cannot expect
overnight change. There is a history to it.
Honourable Members 'have referred to it. Now,
we are hoping that the military activities will be
completely stopped; the blockade will' be
completely lifted. Then we will convey these
proposals to 0 the Tamil groups and request
them to have a very good look at them because
in our judgement these proposals need serioUg i
examination serious consideration by the Tamil
groups. Thig is what our attempt will be.

[ 19 MAR. 1987 ]

Madam, one or two points that worried
the h°n. Members were, why the Govern-
ment of India is unable to stop some of the
actions of the Sri Lankan Government and
whether our High Commission
and our Embassies abroad have taken enough
initiatives ~ and  exerted  themselves
sufficiently. I can assure that both we in
Delhi with the Sri Lankan "High Commis-
sion and, gur High Commissioner in Colombo
have been sparing no effort to keep the Sri
Lankan Government informed about what is
happening. At the Human Rights
Commission, our delegation consists of Mr.
Sukul and Mr: Virendra Patil, A resolution
was adopted ar Geneva at
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Human Rights Commission fo, the first time
and it wag accepted by every Member present
and whatever Sro Lankan authorities might say,
the fact remains that it was a m°ral defeat for
'hem. Now, we want that the Government of Sri
Lanka should adhere to those proposals of the
19th December g, that we can g, ahead with
our good offices. We have stopped these good
“fices because after the 19th December, as I
said earlier, the Sri Lankan Government have
had some reservations. Thereafter, they sent one
of then-Ministers here Mr. Dissanayake, who
met me, met Mr. Chidambaram and we asked
him, are you adhering to the proposals of the
19th December or nof? I said unless you are
going to unwind your blockade and relieve the
difficulties, miseries, sorrows and anxieties pf

the Tamil population and reduce your
military activities there, how do you expect
the  Tamil groups to come and have a

discussion either with you Or  with us? I regret
to say that there was no satisfactory answer.

We conveyed this to the President of jj,i Lanka.
I spoke to him on the telephone twice myself.
Our High Commissioner met him a number
of times. We conveyed certain messages to him
in the month of February that we would
like to resume the negotiating process
provided these things are done. Yet when the
situation in Jaffna reached a stage that it had a
few days ago, the Prime Minister said, let, us,
first of all, look at this paricular problem and
he sent Shri  Dinesh Singh. He has come back
after the discussion with  the President of Sri
Lanka and has conveyed it t, the prime
Minister and in the last 48 hours or more, we
have seen some alteration. We are observing it,
we are watching it,. it our sincere hope, it is our
desire, it is our prayer that what has been told
to us will in fact be put into practice so that we
can re-start the negotiating process and take
these proposal, to the Tamil groups. We are
convinced. Madam, that the only lasting
solution, and I want to repeat this and labour
this noint, can be arrived at through
negotiations, through discussions because
alternatives have very vague and serious
consequences and as hon. members have said
that the security environment in the seas and
waters around Southern India, around Srj
Lanka is not what i
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was and not what we would like it to be and
therefore the meddling of outside powers, not
"entirely friendly to India is naturally , grave
concern to us and to our security and we are
keeping a very watchful eye on what is going
on. We are also making every possible qffort
to have a peaceful political solution W fnis
problem but that does not depend on us en-
tirely. It depends upon the Sri Lankan
Government and we have appealed to them
more than once with all the emp-hasis at °ur
command, as a Government. They are aware
of the consequences. I do not want to go
beyond this but as hon. Members have said
there are over 50 million Tamilians living in
Tamil Nadu. They have relations who live in
Sri Lanka. They cannot possibly be indifferent
to the sufferings of. these people. And when
fifty million people of India are “ cerned
afcout a particular event; n Sri Lanka, then the
whole of India js concerned about it, then the
whole of India shares that anguish, their
sorrow, their anxiety. We are in touch with the
Tamil Nadu Government. I have on a number
of occasions had meetings with the Chief
Minister of Tamil Nadu. We want to take
everybody together in this exercise, all
sections of the House, to arrive at a solution so
that this agony of Sri Lanka is a thing of the
past.

SHRI V. GOPALSAMY: Whe, certain
people become blind, they cannot see any
light at all.

THE DEPUTY CHAIRMAN; We ,ill now
adjourn for lunch and meet at 3. 00 pP. M.

The House than adjourned for lunch at sixteen
minutes past two of the clock.

Th, House reassembled after lunch at ond
minute past three of the clock, the Deputy
Chairman In the Chair.

RESOLUTION RE. APPROVAL
ORECOMMENDATIONS OF
THERAH WAY
CONVENTIONCOMMITTEE. 1985—
Contd.

THE BUDGET (RAILWAYS) 1987-88
GENERAL DISCUSSION— Contd.

[RAJYA SABHA]
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Committee 1985.

THE APPROPRIATION (RAILWAYS) Bill,
1987

(Railways) No. Bill,

1987

The Appropriation

THE APPROPRIATION (RAILWAYS) NO.
3 BILL, 1987

THE DEPUTY CHAIRMAN”. The
Appropriation  (Railways) Bills will now be
discussed togetherThe Minister, Mr.. Scindia, to
move the motion.

mm.

THE MINISTER OF STATE OF THE -
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): Madam, I beg to
move:

"That the Bill to authorise payment and
appropriation of certain sums from and out of
the Consolidated Fund of India for the servi-
ces of the financial yea, 1987-S8 for « th,
purposes of Railways, as passed by' the Lok
Sabha, be taken into”con-sideration.

Madam, I also beg to move-.

"That the Bill to authorise payment and
appropriation of certain further sums from and
out of the Consolidated Fund of India for the
services of the financial year 1988-87 for the
purposes of Railways, as passed by the Lok
Sabha, be taken in- * to consideration. "

Madam, I also beg to move:

"That the Bill to
authorisation of appropriation of
~ moneys out of the Consolidated
Fund of  India that the amounts
spent on  certain  services for  the
purposes of the Railways during
the financial year ended on the 3lst
day of March, 1985, in excess of the "

provide for the

amounts granted for  those services
and for that year, ss passed by the
Lok Sabha, be taken into considera- -

tion. "
The questions were proposed.

THE DEPUTY CHAIRMAN: We shall now
have a combined discussion, on these Biljs and
also on the Rail-



